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; -against 1/3rd merit quota, compared to
‘the other" officials like R=4 to 73 promoted
to Grade-II under OTBP echeme, should be
considered for promotion to Grade-~III in
scale R 1606b263§:in'their:turn as. per-
their seniority, whenever their arstwhile - ,
juniors in Grade~II are considered for f?ﬁfﬁi“‘} e -

pramotion to Grade-II1 by virtue of their

- having completed 26 years of eervice*in‘thé‘f~
basic grade, without insisting on the
applicants completing the minimum preecribed ff;f'
yeers of service in the basic grade. A1} ‘
othar conditions of BCR scheme except the . o ":%i';U

- -

- —
- — - —

length of eervice will however, be applicable S
uhile considering their promotion to Grade-III.

(i) Conssquently, in case the applicents are found
so1table for such promotion, they shall be
promoted to Grade~III with effect from the-date:.> . © v,

; their erstwhile juniors were ‘promoted from 'fi;;”

| |Grade~11 to Grade~I11 with a1l consequantiel

ybanefits including seniority and arrears of EE S

pay and allowances from such dates, They should.

also be put on supervisary duties depending on )
itheir seniorityo S i o o quwn

(i11) The BCR scheme should be modi fiad suitably to
protect the interest of the officials like the .
gpplicantefor their promotion from Gr.II to Gr III.

(iv) The abovs directions shall be complied within a

period of 4 months from the date of recsipt of
aicopy of this order,

(v) 1In the conspectue_end circumstances of the case
tf? request of the applicants for grant of
interest on the arrsars of payment as due and

cost of application is rejected,
1

The application is disposed of aocordingly.

| v |
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to Grade-III in the first instance. If the clarification

means that tﬁe promotion to Grade-III is based on length

of saervice, but promotion to Grade-IV is based on senierity

in Grede~II, the position has not besn made very clear and
further this will lead to en aéomalous situation, 1In this
connection, Or, M.S. Nagarajs had already drawn our attention
to the decision of the Principal Bench of this Tribunsl in

0.A. 1455/1991 decided on 7.7.1992, wherein ths Tribunal hes
held that the promotion to 10% posts in scale Rs 2000=3200 would
have to be based on seniority in basic cadre subject to
fulfillment of other conditions in the BCR scheme. The clarifi-
cation dated 30,11,1992 has been issued after the Principal
Banch had delivered the judgement dated 7.7.1992 in 0.A.1455/1991
and still it does not make any réference to the same. Howsvsr,
we are not going further into this question regarding promotion
to Grade~IV as this guestion has not bsen reised before us.
Howsver, we Qould commend to the respondants to look into this

aspect also and take appropriate action as desmed fit, -

10. Finally, Shri Padmerajaiah praysd that the
respondsnte may be directed to look into this anomoly and take
suiteble ection to remove the same. In our opinion, this would

noﬁ be proper since more than 2% years have been passad aftsr

the introduction of the BCR scheme vide order dated 16.10.1990

and inspite of the reprssentations dated 7.10.199%1 end 29.4.1992.
and the filing of this application more than & ysar back, the
respondents have not come forward before us suggesting any staps to

remove these anomalies.

1. In the light of the above, we allow this

application with the following directions to respondents 1 to 3:

(1) In implementing the BCR scheme, the casa

of the applicants who are sanior in
Grade~II, by virtus of their promotion

A

d;#// : ceee20/~
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Lnftha.bafic grade cannot be éllowad to act arbitrarily
and creats the situation i n which the seniors will be in b
lower scaie, uhiia‘their jd&iors will be placed in the
hiéhar scale and will also do supervisory duties of their
seniorﬁ; In our opinion, this is an unacceptable position
end the BCR scheme has been introducsd arbitrarily without
looking into the possible adverse effects on officials like
thé applicants, Even the clarification deted 30.11,1992
issued by the respondents bringse out thigs anomelous position
very claafly. They have clarified that the officials like
thé appliéants promoted to Grade-Il1 against 1/3rd quota &,
wiil continue to rank senior to those who are promoted to
Grade-I1 under OTBP scheme. Hﬁwevar, overlooking such seniority
the BCR suheme grants promotion tgfégﬁi junibr'officials
promoted undsr the OTBP scheme solsly on the besigof having
coqpleted.ZS years of service in the basic grads without

modifying the statutory recruitment rules, Ue do not find any

justification at all in such senior officials also not being Y

promoted to Grade III as per the seniority, while grenting the

promotion te others based on their length of service.

‘9, Further, psra=3 of latter dated 30,11.1992 reads as
unders v

"para=3s Such officials will retain their seniority

even if their juniors had been placed in the pay

scaele of Rs 1600-2660, that is, Grade-~II1 on

completion of 26 years of service., It is further
clarified that the promotion of such ¢fficials to

Grade IV, that is in the pay scele of Rs 2000~3200

will slsc be governed by their seniority as steted .
above." 1

Ws are unable to understand the real puréort of the above
clarification. If the senior cfficials?who had been promoted

to grade-II in the 1/3 rd merit quote are to be dénied promotion
to grade-IIT due to the fact that they have not completsd 26 years
of service in the basic grade, it is not clesr es to how they
could bs promoted to Grade~IV in scale & 2000-3?20 based on

their seniority in Grade-fl,when they have not been even promcted

)/ L S S o  eesee?8/a
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‘ Dr. S.M. Ilyes Vs. ICAR reported in 1993 (1) SLR(SC)&0.
Ji‘ In that cese the applicants,uho were senior in the grade
Yoty

of S~II and S-111 scientists uare‘given the higher pay

)
scale as per the impugned notification’since they had not
completed the recguired length of ssrvice in ARS, Shri
Nayayenaswamy arqued that the retio laid down by the Supreme

/
Court in Ilyas{cese will squarely apply to the present case,
e observe that in para~6 of the judgement in Ilyas's case
the Supreme Court had. observed as under
"Para~-6: Ul have considered the erguments
J advanced by the learned counsel for both the
parties and have thoroughly perused the
records, It is no doubt correct that whilse
introducing the new scheme of pay scales and
fixing new grades of posts, some of the incumbants
have to put to less advantageous position then
others,but at the same time, the granting of
new pay scales cannot be allowed to act arbitrarily

and cannot create a situation in which the juniors
may become senior or vice verss", :

In the present cese also ths epplicants}who'are seniorf in
Grade-II and were deing supervisory duties)ars allowad to
continue in Grade~II, while their juniors hgve been promoted

" to Grade-~III as a result of their hav::gﬁz years of servics
in the basic grade and have also besn given eupervisory duties
whils withdrawing the supervisory duties from the applicants,

. At the same time, ws obssrve that in Ilyaégcass the admitted
position was thet such posts of S-II and S-~III were also filled
by direct recruitment from public as well as by merit-cum-seniority

J ‘ from amongst the members of the ARS, In the present case,

even though there was no diréct recruitment to Grade-II,the

officials 1ike the applicants were promoted to thet grade even

bafore the introduction of the OTBP scheme against 1/3 rd merit
guota, Thus, the applicants have becoms senior by establishing
their merit and have been doing supervisory duties also. Thus,

the introduction of the new scheme of promotion afﬁer 26 ysars of
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complsted 26 years of service in the basic grade or not. ;é
To this extent the BCR scheme as snvisaged without any
amendment to the existing recruitment rules is arbitrary,

illegal and violative of Articles 14 & 16 of the Constitution,

7. Dr, Nagaraja also brought to our attention

the judgement of the Principal Bench of this Tribunel in the

case of Smt. Santosh Kapur & Others us. Union of India & Ors.
(0.A.1455/1991) decided on 7.7.1992, However, we find th}at‘

the question considered in thatapplication is with regard to \
~the filling up of 10% of the posts in scale R 1600-2660, which are
placed in 2000-3200 under the BﬁR scheme, whereas the quesstion
involved in the present application is regarding promotion

from Grade-II in scale Rs 1400—2300 to Grade-~I1II in scals

Rs 1600~2660, Even in that cass while dirscting that the promotion

to 10% of postsin scale Rs 2000-3200 would have to be basad on -
seniority in basic ecadres subject to fulfillment of other \
conditions in the BCR scheme, the respondsnts wera given discration '
to consider the promotion of the employ2es who may be senior

to the applicants in that case in scale fs 1600-2660 and who may

have slready been given the scsle of fs 2000-3200, intsad of being
revarted by suitabls adjustments in the number of poste by quradaticn
8s necessary, The Full judgement in that case hes not been

producsd before us, Further, we observe thst the other important
questions raised in this application like modification to the ix
recruitment rules through asdministrative instchtions and promction
from scale R 1400-2300 to ks 1600-2660 have not been considsred

in that case, nence, the decision in Santosh Kapur 's cass cannot

help the respondsnts,

8. On the other hand, Shri Narayanaswamy drew our

attention to the judgemant of the Sdpremo Court in the case of

i . . ) 0000»17/-
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» Or, Nagaresjs contended thst in any soch schems, only.tha

interest of the majority of the staff can bs protected and the

interest of a few may be affectsd, Ue are not impressed with

the arguments of the respondentd. Wo are awars that in the case

of R, Prabhadsvi Vs. Union of India reported in AIR 1988 SC 902,

the Supreme Court have held that the seniority in & perticulsr

cadre does not entitle 8.public servant for promotion to higher

post unless he fulfille eligibility conditions prescribed by

the relevant rules, They have also stated thset senierity will be

relevant only among persons eligible and senjiority cannot be

substituted for eligibility nor it can override in the matter of

promotion to the next higher post, However, this decision will

not come. to the help of the respondents in the pressnt case since

we have alrsady held that the recruitment rules have not been amended

and the recruitment rules do not provide for the eligibility

condition of 26 years?gervics in the basic grade for promotion

?ré%rcrade-ll to Grade-III, Similarly, Dr, Nagaraja's submission

that in any such scheme a few individuals may be affectsd cannot be

sppreciated since under the BCR scheme, the officials like the

applicants are geprived of the right for promotion to Grade-III based

on their senjority in Grade-1I as psr the sxisting rules,which have

not yet been amended, As pointed out by Shri Narayanaswamy, the

anamoly&gs aerisen due to thé fact that the BCR scheme ‘hes not provided

for any relief to the officials like the applicants)who are seniors

J in Grade-II, We are of the view that since the scheme is mainly meent
to provide the relief of givingféecond promotion after 26 ysars of

service, the samll number of staff,who have already betw officiating

in Grade-1I for a large number of ysars befors ths contesting'rBSpondonts

<

~‘Q§gere promcted to that grade) can alsoc be given the relief by
!
’éonsidering their casss for promotion to Grade-I111 as per their

seniority in Grade-II, irrespective of the fact whather they had

000016/"’
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thet Re1 to 3 have stated, es alrsady indiceted in thetr A
reply &nd has clarified in their letter dated 30 1. 1992

(supre), that the officials, 1ike the applicants stho are

8lready promoted to the pay scale of Rs 1400-2300 in the 1/3rd

quota of LSG will rank ssnior to those who are placed in the

scale of Rs 1400~2300 under the OTBP scheme as already provided

for in psra 22(b)(1ii), R-1 to 3 have alsc clasrified in the

seme letter that while such officials will retain the seniority

even if their juniors have besen placed in the pay scele of

Rs 1600-2660, that is, from Grade-III on completion of 26 years A
of servicl)will be eligible for promotion to Grade-IV in scale

fs 2000-3200 based on the senicrity as= stated above, He, theiefore,
contended that the BCR scheme is arbitrary, illsgal and vioclative

of ArticlesA14 & 16 of the Constitution in that the applicante;

who are senioryara not being placed in the higher sczle of

P 1600-2600, that is,A Grade- 111, above the ir erstwhile juniors, _
6. Shri Padmarajaiah submitted that the officials like the preseit
applicsnts did not question the valicity of the OTBP scheme

since their positions were safeguarded; However, they are nou

promotion

challenging the BCR scheme, He further srgued that the BCR/scheme
is based on length of service and not under any quota or percentage,
. He strcngly argued that seniority and eligibility for promotidn

are 2 entirely different matters and since the applicants ;avc

not completed 26 years of service, they are not eligible tc be
placed in Grade-11I, Or, M.S. Nagaraja, appearing for some of

the private respondents argued that since the BCR scheme has beer
evolved in consultstion with the staff unions for giving benefits

to a very lsrge numbsr of staff who have been stagnating without

7
of .
@ second promotion even after 26 years/service, the officisls like

the applicants who form a small minority and who are hot-getting the
benefit of the BCR schems cannot challenge the validity of the scheme.

1c /. .



ptotected in‘Grade-1], It has alsp teen pointed out in _thia

who are placed in the next higher scale in pursuance of the

tﬁpt.elntationa havc aloo not been dioposod off fully axcopt _ 'j

worder
for m nuuncatorglno.zv-ala?-rcn (Part-I) dated 30,11,992
by Uhieh the nniority of the appncants and othor ohilarly
eituatcd officials _promud against_ '1/3 quots hae been

order that such a provision is elready aveilsbls in para 22(b)
(111) of the Bne Time Bound Pronotion (0T8P for short) schems

introduced under letter dated 17.12 , 193,

Se Thl mext point urged by ths learned counsel

for f;ho applicant is the alternative relief preyed for by the

applicants, that 18, to direct ths respondents 1 to 3 to eonsider

the case of the applicants for extending to them also tﬁo

higher scale of pay of R 1600-2660 with offect from the | :
reepective dates their juniors were cxten&ad the said scsale

of pay with all coneequential berefits including arrears of pay,

aoniority etc, He drew our attention to the OT8P schems

introduced under letter dated 17.12,1983 (Annexure-D), As per

the clarifications issusd under pere 22(b). {111) of. the ebove

letter prmtion to the LSG 1./3td on ths basis of the aepartmntal
examination will bs abolished on introduction of the schame,
However, vacencies falling under LSG 1/3rd quota upto 31,12,1982
uill be filled in accordance with the instructions. It was further
clarif‘ied that the 1ntroductio§;scMM will not effect officials,
who have elready been promoted on regular basis from the basic

grades to the next higher grades before 30,11,1983 under the

existing rules and they will rank en-block senior to the off‘icials}

new scheme, Shri Narayanaswamy pointed put that in the BGR -
cheme intpoduced under letter dated 16,10,1990 (Annexure~E)

)jese safeguards provided for the seniors like the gpplicents

- A!
der the OTBP scheme have not besn prov.idod. He further submitted

L4
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; In t:hia a;nplicatioh Pilsd undar Section 19 i;f

of the Agtlministtativa Tribunals Act, 1985 the applicahte are

at preaint working as Section Supervisors Gtado-n in scale

fs 1400—2300 after having baen promoted sgainst 1/3 merit quota
as pey tﬁe recruitment rules egainst vacénciea available as on
15;2 198% They are aggrieved by the fact that the'respondente,
who are junior to them in the greds of Section Supervisors
Grads~11; 7hava bun promoted to Grade-I1II 1n scale s 1600-2660
under the schlna of Biennial Cadre Review (BCR scheme for short)
intcoducosd undar letter no,27-4/87-TE-11(1) datad 16th October,
1990 (Annexure-E) ovérlooking their claim for promotion to
Grada-llf bassd on their seniority. Thay have prayed fbt'a

daclaratlon that the BCR echeme is void, niogal and disérini-

‘natory aa also the fixation of p&y cf the contesting mspondnnt.s

as. voi.d and 411sgal or 1n tha alurnativa di.ncting the uapondonta
{R for ohort) 1t 3¢t consider the case of the applicants for
oxtanding to them also the higher scah of Grado-III from the .
respective datee their juniors were promoted with all conaequontial

benefits ;ncluding ssniority, arrears of pay etc,

2, ) The facts of the case are not in dispute. The

applicants were promotsd under 1/3 merit quota in the year 1981

- against tha vacanciss oxisting in Grada-n in acale fs 1400-2300

and they heve been do:lng suporvisory dutha till dau. With the

introduction of the BCR schems undsr ordor dated 16,10,1990

(Anmxure-“t),a second time bound pronoti.on on completion of 26“yoaro -'
of sorvics in the basic grado was i.ntroduesd. m;h tm .i.ntrodu- '

ction of thie BCR lchu., R4 =0x73" 9hb tbra juniore to tho

,vare promotsd to Grade-III ‘by virtue of thsi.t

N
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followings

63. Smt, Santhu Poters
Saction Supervisor (0)
0/0 D,E, Rurel
8.V, K= Iyanger Road
Bangalore~9,

66. Shri H,M, Puttamadaiah
Saction Supsrvisor (0)
0/0 D,E, Rural .
BVK lyanger Road, Bangalore-9,

67. Shri P.S, Bzlachandran
Section Supervisor (0)
0/C Chief General Manager (T)
0.A, Circle, Nob1,
Cockburn Roxd,
Bangalore-51,

68, Shri Mohammed Hussain
Section Supsrvisor{0)
0/0 D.E., M.M, City Telephone
Exchange, Sampangiramnagar
Bangalore~27,

69, Smt. K, Kanakavelli
Section Supsrvisor (0)
A&P II, B, Section
0/0 Gemeral Manager
Telscom District, Bangalore-9,

70, Smt. G. Bhagirathy
Section Supervisor (0)
Genaral Section, Corporation
Bank Building, S.C. Road
Bangalors=9,

71. Smt, Nalini G. Iyengar
Section Supervisor (0)
0/0 R.0,T.R. (C)
flahaveer Complex
K.G. Road,
Bangazlore-S.

72, Shri C, Lekshminarayana Rao
Section Supervisor (0)
6/0 D.M., S.T.S.R.., Infantry Road
Bangalora-560 001,

73, Shri N, Govindaraghavan

Section Supervisor (0)

Circle Telegraph Store Dspot

Hagadi Road ’ Bangalore-ZS. ' Sececse RBSpondents.

i M.S, Pedmarsjaish, S.C.G.S.C. for R=1 to R~3 &

M.S, Nagaraje, Advocats for BR-9,11£015,20,24,25
35, 37, 48, 65 ) ! e

This application having come up for Orders bsfore the

———— i
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. 63. Shri To Gopal

BEPIART ds-

55, Smt. H.M. Sevithrd
Section Supsrvisor {0)
CiR, Section
0/0 GeneraX “Menajer
Telecom District
Bangalore-560 609,

@Shﬂ B, Prakash Kaup
} Section Supervisor (0)
Worke Accounts Section

Telecom Bldg., Bangalere-1,

57. Shri B.. @=haboobjen

? Section Supervisor (0)
0/0 C.0., New Lines

Cauvery Bhavan,

Bangalore-560 009,

Smt. V.R, Rajeshuwari
" Section Supervisor (o)
6/0 C.0., New Lines
Cauvery Bhavan
Bangalors-9,

~ N 7, VS
S pt
*

59, Smt. H, Radhemma =
‘ ‘Section Supsrvisor (0)
z M.M. Section, City =

Tale¢h°n°'£x§haﬂ95_
. Bangalore=27, ..

'60;“‘Shr,; ’;S.K. tlarayapa Rep
| Section Supervisor (0}

EQ/O.CLR.D.(C},_mahaueer”Complex .

KeG. ROsd, Bangslore-9

61¢ Shri K, Srinivasan

Section Supervisor (0)

0/0 Asstt, Engineer, Central
0/D Wsst, K.G. ROad Post Office
Bldg. , Bangalore~9, o

(62.|Smt, K, Kalavathy -

’ fSectloh’Superulsor:(u) S
Ulsoor: Telephons Exchange {Indoor)
:Bangalore<560 008, ' '

!

§éct10q~$uperv186r (0‘
0/0 Gensral Manager R
.?§LQCcm?District, Bangajore-9,

64, Shri M, \Narayana
: géqtion;Supervisor (o)
. g/0g0;£;=508§c115Cab16 Project
28, 27th Cross,
Bangalore-20, . -

;B?nashankati’IIAStagﬁ,1; |

‘ ,i
|
?-',
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£ 45, Shri B.V. Sreenivess Rao
Saction Supsrvisor (0)
0/0 AQTR(R)
Swethi Complex
Bangalors-21.

ks

46, Shri V.V, Chandsbai
Saction Supervisor (0)
0/0 AOTR(R) Swathi Complex
Bangalore-21,

47, Shri Dhermam Srinfvasen
Section Supervisor (0)
Works Accounts Section
Telacom Bldg., Bangalore-1.

48, Shri S, Santhanam
0.A, T8P/0/0 C.0. (Central)
Mahaveer Complex, K.G. Road
Bangalore-9,

49, Shri N.S, Halemani
C.A,, T8P, 0/0 ths C.0.(C)
Mahavesr Complex
KeG» Road, Bangalors-9,

50, Shri M, Jagannathan ' ‘

y . Section Supsrvisor (0) _ - | . i
Carrier end V.F.T., Installation

II Floor, Corporation Bank Bldg., .

S$.C, Read, Bangalore-9, |

|

o A g e 4e AgEvAA I O ren o

51, Shri V,K, Pandurangan
Section Supervisor (0)
0/0 C.G.M.T., 0.A. Circle
61, Cockburn Road
Bangslore=51,

52, Shri P.V., Ramachandran *
Section Supervisor (§)
A ' O/D C.D., New Linss
' Cauyvery Bhavan, Bangalore-9, ' C

53. Shri G.S. Krishnsmurthy )
Section Supervisor (0) 3

0/0 C.0. Nsw Lines

Ceuvery Bhavan, Bangalore-9,

Shri M,AR, Raghavaish
Section Supervisor (0) o
M.M. Section, City Telephone . R
Exchange, Sampanfgiramnagar %
Bangalore-560 027,

- Til
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36, Shri G. Nagsraje Reo
Section Supsrvisor (0)
O/U? Asstt, Enginser.
Coentral Outdoor, CMX Bldg.,
Bangalore-1,

37. Shri D, Nuqdaiah ‘
Saction Supervisor (0)
0/0 AOTR{R) Swathi Complex,
‘Bangalore=-21, :

38, Smt. N.S, Ume
Section Officer (0)
0/0 AOTR (R),
Swathi Complex
Bangalore-21,

39. Shri N.K. Kfiahn&ppa
Section Supervisor (0)
A%P 1I B-Ssction |
0/0 General Manager
Telscom District

* Bangalore=9,

40, Shri SdNo Bhagavan
Saction Supervisor. (0)
Recruitment Section

\_ 0/0 Geraral Manager
Telecom -District

\ Bangalore=9,:

41, Mrs. K. Krishnamurthy

. Section Supervisor (0)

0/o DJT.T,C 31th Cross
Malleswaram, Bangalore-3,

42. 5mt. K.S‘ Prema ’
Section Supervisor (0)
0/0 c.0. {(Central)
Mahaveer Complex
K«&. Road, Bangalore-9,

| 43, Snt. Shanthakumari

Section Supervisor (D)
0/0 Asst, Enginesr
SHA-II, Shenkarapurep
Telephone Exchange
Bangalore=19,

44, -Shri T. Padmanabhan -
Section Supervisor (0)
Cagh Ssction |
-0/0 General Maneger
Telecom District
KeG+ Road, BanFalore-Q. v

il




28,

Smt, Vijeya S, Murthy
Section Supervisor (0)
C.S.C. Jeysneger

Jeyanegar Shopping Complex
Jayanagar, Bangalore-11,

<:§§>Shti H, Negarajen
Section Suparvisor (0)

30.

31.

32,

33.

34,

35.

welfars Section

0/0 General Manager
Telecom District

K.G. Road, Bangalore-S.

Shri R,S. Murule
Saction Supsrvisor (0)
Cable Plenning Section
Amenity Block

CMX Compound
Bangalore-9,

Swt. G. Prabhavathi
Saction Supervisor (0)
Ulsoor, 0/D South-1
Ulsoor Telsphone Exchange
Bangalore~560 008,

Smt, K, Sharada

Section Supervisor (0)
Jayanagar Telephone Exchange
(Indoor), Bangalore-iit,

Smt. K. Sharada
Section Supervisor (0)
Works Accounts Section
Telecom Building
Bangalere=560 001,

Swt. Sharsda R, Bhatt
Section Supervisor (0)
Malleswaram 0/D West
15th Cross, Sampige Road
Bangsalore=55,

Smt. Suvarna Seshagiri
Ssction Supervisor (0)
Strongsr Plg., Amenity Block
CMX Compound, Byngalore-1,

veseeb/=

\ A

e

~ ey

g -

g
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20, Smt. K, Vishalskshamme
Section Supervisor (0)
0/0 Asstt, Engineer
Telex, OD-1I,
46/E, Lalbagh Road
Sudhamanagar,
Bangalore-27,

}
t

21, Smt, Indira Jayaraman
Sﬁction Supervisor (0)
General Section
Corporation Bank Building
soCo Road
Banhgalore=-9,

22, shri c,S, Panduranga Vitta)
Section Supervisor o
Worke Accounts Section
Telscom Building
Bangalore~560 001,

23, Smt, S, Vijayalakshmi
Section Supsrvieor {0)
Q/O;Asstt, Enginser
Jay?nagar o) _
Jayanagar Telephone Exchangs
Bandalore-11. '

24, Shri W, Ethiraj

\ Seiction Suparvisor ()
Building Planning Section
RAmenity 81ock
cmx Fompound
Baﬂgalor8-1o

250 5mt.:M.R. Nalathi
Sectfon Supervisor (o)
Shankarapyram
0/D North
Shankarapuram Telaphons Exchange
Bangalore-19.

|
26. Smt. B.MN. Nagarathanamma
“Section Superviser (o)
0/0 Asstt, Enginasr
CRu, Yeshwantapura : .
Bangalore-22,

27, Smt, Shailaja Ramachandran
Section Superviser {0)
«S.C. |Jayanagar :
" Jayanagar Shopping Complex
IV Block, Jayanagar, Bangalore-11,

.y

S L




R 11, Shri I, Sedesiven . .
N Section Supervisor (0) § )
0/0 Commercial Officer ' »
£ Naw Lines
‘ Cauvary Bhgvan, Bangalore-9,

@Shri KeM. Ulhes Rao
Section Suparvisor (0)
Vigilence Cell
8/0 General Manager

Telecom District
K.G. Road, Bangalore-9.

13, Shri Mohd., Semiullah
: Section Supervisor (0)
0/0 Asstt, Engimeer
Building Planning
Amenity Block i
C.ﬂ.x. ’ eangalore-‘l °

14, Shri P,8, Jagmohan
Section Supervisor (0)
0/0 A.0.T.R.{R) 1
Swathi Complex i
Bangalore-21.

15. Shri 8. Narasimha Holla
Section Supervisor (0)
0/0 Asstt. Enginesr
Trunks Admn, Basaveswara i
Circle, Bangalore-1,- 3

16, Shri O, @nanda Kumar
Section Supervisor (0)
0/0 A.0.T.(R)
Swathi Complex
Bangalore=-21,

17. Shri M, Subramanian
Section Supervisor (0) ;
0/0 R.0.T.R.(C) ,
Mahaveer Complex l
K.G, Road, Bangslore-9,

J .

Shri K.M. Neziruddin

Ssction Supervisor (0) 1
Cash Section 0/0 General ‘ 1

; Manager, Telscom District .
l K.G, Road, Bangalore-9. ¢ ‘ L;
\’ , I . . . .
N Vs ’ T- Lo j‘
;/ . I’ ", 19, Shri G, Pooswamy
fio S Section Supdrvisor :
e 0/0 AOTR (R) i

\2_: . ' Swathi Complex, Bangalore-21, 3
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2, Tha General ﬂandger ' ) ,
- -aangalore Telecom District , ' v »
Chamber of Commerce Building S
.G. Roed, Bengalore-9,

3. The Chief General Menager
Karnotaeks telscom Circle
Haruthi Complex
0//¢ Tribhuvan Theatre
Gandhinagar, Bangalors-9,

! . ) 4, Smt. c. Padmevathi '\ ' " - :
: . Section Supervisor (0) ' e

' 0/0 Rsstt, Engineer e

Ulsoor, OID South R ]

Bangalore-~560 008, ‘ S

S5.Smt. Savithramma : P
Section Supsrvisor (0) _ ?;'
0/0 Rsstt. Engineer /4
Jayanagar Cables (South) ’ :
R.V, Road, Bangalors. : o

6. Shri N.P. Chandrasskharaiah
Section Supsrvisor (0)
0/0 4.0,T.R.(R) o
Swathi Complex o R T
A Bangalore-ssu 021, PR E

Y

; sy

S R

7. Shri Ne Hutcheiah
Sectxon Suparvisor (0)
A, Ssction,

0/0 General Mapager
Telecom District
Barigalore-560 009.

. ‘-,,F.-_',;;._,(...‘ PO Ay

8. Shfi V.V. Raghavendra Rap
Section Superviscr (0) _
0/0 C.0,, AMR, Swathi Gomplex,
Barigalore=560 021,

PR - .
e 0. S} et - s e\ 2+ o o eperel iy
W e  wm

9. Shri B., Krishnaiah

*  Saction Supervisor (S) -
0/0 Asstt, £nginear
Trunks Admn.
Basavashwara Circle.
Bangalore-ﬁ&ﬁ 001,

I' .

10, Shri K, Abdul Jabbar Khan
- Section Supervisor (0) '
0/0 Commercial Officer
Naw‘Lines, Cauvery Bhavan

Bangalora-SGO 009, .

)

E
|
| - - : | :
: l ’ ' Y A
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.30 Shri M.A, Govinds Raju -

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCHs BANGALORE

-

DATED THIS THE THIRD DAY OF AUGUST, 1993

Presents Hon'ble Shri S, Gurusankaran, Pember(A)

Hon'ble Shri A,N. Vujjenaradhys, Member(3)

APPLICATION N0,403/1992

1. Smt. Leslamma Jecob
W/o. Jacob George
Section Supervisor
o/0 D,E, (Bldg. Planning)
Azenity Block, Bangalore-1i,

20 Smto A USha
Ssction 5&(81‘\!1801‘
Mat.II Se
0/0 G.M.R, AOTR-II),
No.1 A, Platform Road
Swathi Complsx
Seshadripuras
Bangalore=207:..

A

" Saction Supsrvieor’ (Suparvuoty) _—
Trunks Adin, g iaatanuarafcuclo* ot f
Bangaloto-1. CoE : 4

{

4, Shlri R, Nagaraja Rao
‘Major, Sector Sup.rvisor
" Commeroisl Section
6/0 Area Manager (South)
No,127/3, Bull Templs Road
Bangalore~19,

5. Smt. Padmea Balaram.l
Section Supervisor (S)

" AQTR =1, 0/0 Gensral Manager{(R)
Plet form Road, Seshadripuram
Bangalore-20, -

6: Smt. P.Je Gestha .
Section Supsrvisor (Supervisory)
Asp, 11-8° (Leave ) MGR&HQ
0/0 Ganaral Manager -
Te lecom. Diet, B,Bngavlen-9. oos

“lr

( shri ﬁ;_jﬁ'narayamaﬁémy, ‘Advocats )
s o

: Ve,

i 1, The Uhion of India

rep, by ite Secrstery. ,
Dmptt. of 'l’ehcmunicatiom
Migistry of Comaunications
Sanchar Bhavan, New D.lhi-110 001,

<

dpplicants.

R

S, e+

M"E""%“-"i R

v»bw— -
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BAI\GALOPE BENCH

- Serond Floor,ﬁ R
. Coimmercial Gomplex, :
“‘Indiranagar; = -

P

| - Dated-3OMAR 1994

" CQNTEMPT penncm NO 6 of 1994

APPLICANTS ‘ . "{I' SPCNDENTS :

To.

l.

"~ 3

N

- APPLICATIG\I 1N_UMBEB§ 403 of 1992

Smt. Leelamma Jacob and Five Others vﬁso Sri.N Vittal Secretary,
! Deptt.of Telecom ,NDelhi and.

- tony others. _ /

Sr1 M karayanaswamy,Advocate,
Np.844,Upstairs,Fifth Block, -
17th-G-Main,Rajajéinagar,
Bangalore-560 010 . -

The General Manager,'
Bangalore Telecom Distrlct,
Chamber of Commerca Building,
.Kempegowda Road Bangalore-9.

- Sri.M.S.Padmarajaiah, Sendor Central' | -
Govt.Stng.Counsel ngh Court Bldg, .
’Bangalore-l.

Subject:~ Pérwarding.@f copies of'the-Ordérs passed by7the

Céntral administirative Tribuna' Bangalore;

Please find enclosed hernw1th a copy of the ORDER/

STAY ORDER/INTERIM ORDER/, passed by this Tribunal in the above

gm#*

, mentloned appllcatlon(s) on let March 1994, .. "

W of Qg\&uw
| & | | DEPUTY REGISTRARZgIR’

i

!

! | g

l ) JUDICIAL BRANCHES.

“fQi f.f_’t Bangalore-560'038°_»i,ufi o
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NTRAL RDMINISTRATIVEATRIBUNAL
NGALORE -BENCH: ”“'"°BANGALORE

1
CE,'Z
BA

. CONTEMPT PETITIDN No;slga'-'
IN

ORIGINAL APPLICATION NO,403/92

MOMBAY, THE TWENTY FIRST DAY OF MARCH, 1994

Shri V.Ramakrishnan, Member (A)

Shri A.N.Vujjanaradhya, Member (3)

Smt. Leelamma Jacob
W/ o Jacob George,
Aged 47 years,
T.0.4.(Gen), Grade-II
Offlce DF the C 5 Eo,
Kamaraja Road,

Bangalore-SGD 001,

Smt. A, Usha,

0/0 M, Asuathnarayana Rao,
Aged 47 years, .

T G,A.{Gen), Grade-II
Bfflce of the C,S.C.,.

No. 1-A, Platform Road,
Suathl Complex,
Seshadrlpuram,,
Bangalore-560 020

Sri M,A.Govindaraju,

8/0 M Appala Raju,

Aged 46 years,

E C.A (Gen), Grade-II,
ﬂFflce of the C.S. C.,
Yeshuantpur, ‘ n
No.33, Pipline Road,

Behlnd Corporation Complex,
%angalore-SGO o002,

Srl R.Nagaraja Rao,
Magor,

T.0.A,. (Gen), Grade-11I,
folce of the C,S.C, Clty,
46/E Lalbagh Road,

% Ban yalore-560.027,

o2/
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5. Smt.Padma Balaraju,
W/o Balaramu,
Aged 48 years,
T.0.A. (Gen), Grade-II,
Office of the Area Manager South,
Bull Temple Road,
Bangalore-560 010,

6. Smt, P.J.Geetha,
Major,
T.8.A.(Gen), Grade-11,
Office of the C.S5.C, Central,
Mahaveer Complex,
K.G.Road,
Bangalore-560 009, Complainants

Advocate by Shri M.,N,Suamy,

Versus

1. Sri N,Vittal
Secretary,
Ministry of Communications,
Department of Telecommunications,
Union of India,
Sanchar Bhavan,
New Delhi-110 001,

2. Sri N,S.Ramachandran,
General Manager,
Bangalore Telecom District,
Chanmber of Commerce Building,
K.G.Road,
Bangalore~560 009,

3, Sri Jithendra Mohan
ChiefGeneral Manager,
Karnataka Telecom Circle,
No.1 0ld Madras Road, _
Bangalore~560 008, ...Respondents

Advocate by Shri M.S.Fadmarajaiah, S.C.G.S.C.

Shri V.Ramakrishnan, Member (8)

We have heard Shri M.S.Padmarajaiah, the learned
standing counsel, who nou states that the directions of
this Hon'ble Tribunal have been complied with by the
department and produces a copy of the order dated

18,3.94 which is taken on record, A copy of the same

00003/-'
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a

has aléo been furnished to the applicant's éounsel'Shri
N.N.Suamy. Shri N.N.Swahy states that the department had
substantially complied with the dipsctipns of this Tribunél
excepting for payment oFlarEégis of pay and allouvances
from the dates of their promotioh,.uhich was also one of
the directions of tﬁis'Tribﬁnal; Shri Swamy submits that_
there is no reference in the feply statement or in the
order %bout the time limit for the payment of arrears
of payiand allowances., Shri Padmarajaiah gives an
assufa?ce that the department'uill pay the arrears of
pay anq allowances within a period of three months.. As
the de?ariment has-élready agcertained the dates on
thch’?he juniors to the applicants have been promoted
v(uhiqh!is'not in dispute) and have issued necessary
ordersiprémoting the appiicants, there should be no
difficm%—:lty in calculating the arrears due to the appli-
cants ﬁloﬁing.from the orders datgd 18.3.,94, We are
of the view that one months time should be adequate
for thé purposse, Accordlngly time is granted for pay-

Ul Pl A e

ment of arrears of pay and allowances not later than
A

30.4.1994.

2. !The Contempt Petition is disposea of accordingly
and thé'alleged contemners are discharged subject to '
compliance of the directions regarding payment of

arrears of pay and allowances,
l _

‘ [ ] 14/
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